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12.23 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DISCOVERY OF : DECOMPOSED
HUMAN BODY N FRESy WATER PUMPING
TANK AT DELHI MAIN RAILWAY STATION

SHRI SUSHIL BHATTACHARYYA
(Burdwan): I call the attention of the
Minister of Railways to the following
matier of urgent public importance
and request that he may make a
statement thereon:—

‘“Reporied discovery of a decom-
posed human body in a fresh ‘water
pumping tank which supplies drink-
ing water at Delhi Main Railway
Station causing gerious health haz-
ard to customers  visitors and rail-
way employees.”

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
Sir, On 18.6.80, at 8.10 hours in the
morning, the Inspector of Works/
Northern Railway/Delhi, received a
report that foul smell was emanating
from the water on the first floor of
the station building. The first and
second floors of the station building
are served by a separate pump house
and ground water tank having a
capacity of about 7200 gallons. Imme-
diately, on receipt of the message,
the pumping was stopped and ‘water
supply to the affected area disconti-
nued, The interior of the tank was
examined to investigate the cause of
the small and the presence of a hu-
man/animal body inside was suspect-
ed. The matter wags immediately re-
ported to the Government Railway

Police.

The water from the ground tank
was pumped out with the help of the
Fire Brigade in the presence of the
Governmenht Railway Police and a
dead human body *was recovered.
Police investigationg are still in pro-
gress and the body has not been iden-
tified so far. An Inquiry Committee
has been constituted by the Divisional
Railway Manager, The inquiry is in
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progress and report of the Committee
is awaited.

The ground tank had last been
cleaned on 16.4.80.

I fully share my serious concern
and distress on account of the unfor-
tunate incident with the Hon'ble
Members, I can assure the House
that severe action will be taken
against any railway servant found
responsivle or negligent in thijs regard.

12.26 hrs.

[ M. DEePUTY-SPEAKER in the Chair]

SHRI SUSHIL BHATTACHARYYA:
On 18th June, a de-composed dead
body of 5 14 year boy was found in
the water tank at the Delhi Main
Station, The post-mortem report said
that the boy had died three days be-
fore and the cause of the death was
by drowning. I had been to the spot
day before yesterday and I investi-
gated the matter there. It is on the
ground floor adjacent to RMS build-
ing at the Delhi Main Station. I found
that the cover of the manhole door
was no{ bolted from either side.

MR, DEPUTY-SPEAKER. Please
put question and do not relate the
‘whole story. You cannot make a
speech quring calling attention.

SHR]I SUSHIL BHATTACHARYYA:
Is it g case of suicide or homicide?
Why wag the door of the manhole not
bolted from either side, which re-
maing uncovered most of the time?
Why has a separate door and a sepa-
rate passage for the Store and the
pump hvuse not been arranged?

SHR1 C. XK. JAFFER SHARIEF:
The post-mortem report has said very
clearly that it is a drowning case.
Whether it ig a case of suicide or
otherwise, it ig for the Police to in-
vestigate. The investigation is In
progress.
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Member hag to get excited so much
on this issue.

(Interruptions)

SHRI RATANSINH RAJDA (Bom-
bay South): 'This is a very szrious
matter, 1f the Members are not very
much agitated over this, on what else
would they be agitated?

(Interruptions)

SHRI C. K. JAFFER SHARIEF:
Kindly bear ‘with me. I have already
said that we are equally concerned
as the hon. Members are. The matter
was reported to us on the very day
when there was a complaint from the
public that there ‘was foul smell in
the water and the matter wag re-
ported to the police then and there.
It is only with the police the investi-
gatlon started and the body was found
and there are two watchmen who
were there, who were supposed to
look after the water tank each for
12 hourg on duty., And action has
been taken against those who have
been responsible for not being there.
For further investigation, a Com-
mittee has been constituted to go into
thig matter as to how it could happen
from the railway point of view. The
police is investigating it separately.
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(Interruptions) I do not know why the
hon. Members should get surprised at
even the statement of facts, Anyway,
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enough efforts have been made. Action
hag been taken to safeguard, to see
that the drinking water is being pro-
perly protected.

SHR] NIREN GHOSH (Dum Dum):
Sir, 1 regret to say that the entire
reply and the clarifications given by
the Minister are an exercise in evad-
ing what actually took place and the
responsibility thereof.

There are definite reports with us
that there is a man-hole and pumps
are coming out. It usually remained
uncovered, Comrade Sushil Bhatta-
charya might have gone after the in-
cident has occurred. Thereafter, it
has been covered. But it generally
remaing uncovered and a sentry was
posted before and he cannot take care
of it if a man from behind does some-
thing. The arrangemeni is such. An-
other thing is, in all such cases if
ever any aclion is taken against any-
body, it is against the small fries, which
is the worst part of it. Here, it is said
that an inquiry commiltee has been
set up by the Divisional Manager.
Why the Divisional Manager? Why
not the Railway Board? Why not the
Ministry itself? It is not a simple
case. It has happened in Delhi, a
main station. It is a serious matter.
You do not even tell us, who consti-
tute the Committee and what are the
termg of reference and what they
would investigate, I have found a
lot of cases like this. From my per-
sonal experience, T can say, T was
travelling in a first class compart-
ment from Delhi to Calcutta and there
was no electricity or water throughout
the journey. I wrote to the Ministry
about this, but they did not even care
to give a reply. This is the sort of
thing that is going on. My question
is, why the manhole was uncovered,
unmanned. T know that small fries
wil] be held responsible for this.

MR. DEPUTY-SPEAKER: If some
small fries are really responsible,
would you not want action being
taken against them?
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SHRI NIREN GHOSH: I want to
know whether there would be a judi-
cia]l inquiry or whether you would
constitute a committee of Members of
Parliament to go into this. Delhi
station js so near and we can go and
find out for ourselves. I want to know
whether it would be done, whether
you would take any action against
the Divisional Manager, who is cons-
tituting the Committee or the General
Manager, I do not know who would
be held responsible for the train acci-
dent in Delhi, just a day before. Whe-
ther it would be the Railway Board,
General Manager or the Ministry—I
do not Know.

MR. DEPUTY-SPEAKER: Come to
the point. Do not travel throughout
India,

SHRI NIREN GHOSH: I would like
to know ‘whether the top officials are
not guilty. A thorough overhauling
is required. I want to know whether
it 'would be done or not. In view of
thig incident and also in view of the
frequent railway accidents, should we
not make a complete overhaul of the
Railways? The top officials are sup-
posed to really manage and give di-
rections, which they do not. They en-
joy all perquisites, But for any such
thing as this, some small frieg are held
responsible. Mr. Tripathi, you please
answer, instead of your deputy and
give ug a serious answer so that the
members can be persuaded and con-
vinced that you have taken up the
case seriously and you are really going
to do something.

MR. DEPUTY-SPEAKER: You will
be satisfled if Mr, Tripathi replies, to
it?
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MR. DEPUTY-SPEAKER: 1t ig for
you to decide, Mr. Minister.

SHR1] KAMALAPATI TRIPATHI:
All such decisions are to be taken by
you. We are not to decide these
things for you.
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MR. DEPUTY-SPEAKER.: State-
ment by Minister. Shri C. K. Jaffer
Sharief. (Interruptions) 1 have called
the Minister.

=t T faem argar ;. gqremer AR
MR. DEPUTY-SPEAKER: All these

things will not go on record. (Inter-
ruptions) .**

A point of order is not raised just
I should call you. TUnless all the
memberg cooperate, “we cannot con-
duct the proceedings, As a matter of
fact, every minute is more precious to

at Delhi Main Rly. Stn. (CA)

the Opposition than to the ruling
party. I find, in this House, the
Opposition is wasting time. Every

minute that jg wasted is more preci-
ous to the Opposition than to the rul-
ing party. They will be happy. Please
do not waste time of the House,

SHRI RAM VILAS PASWAN: The
hon. Members have got a right 1io
raise the point of order.

MR. DEPUTY-SPEAKER: They
can raise the point of order. But
under ‘what rule?

Wy M fasre qaqrE ;. € QAT AME
oET § )

SHRI N. K. SHEJWALKAR (Gwa-
lior): On a point of order, Sir.

MR. DEPUTY-SPEAKER . Under
what rule?
SHRI N. K. SHEJWALKAR:

Rule 376,

MR. DEPUTY-SPEAKER: It is a
comprehensive rule.

SHRI N. K. SHEJWALKAR:
So what? I know it. I have read it
thoroughly. I know that it is a com-
prehensive rule, Unless you hear
what 1 am going to say, how can you
rule it out? You hear me first and
then you can Say, it is not a point of
order.

MR. DEPUTY-SPEAKER: How can
you raise anything without my per-
mission? You are not taking my per-
mission. You must take my permis-
sion, I am not permitting you. Please
sit down. Before any hon. Member
raises any issue, he must take my per-
mission. The Calling Attention 1is
over. I have called the Minister to
make a statement, I have gone to
ithe next item. When I have gone to
the next item, when the Minister is
making a statement, immediately, you

**Not recorded.
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[Mr. Deputy Speaker]

get up. Under what subject are you
raising a point of order? Under what
rule are you raising a point of order?
I will not allow anybody to stand up
as he likes and raise any issue. I.am
not permitting you. (Interruptions)
You have got every right. But it
should be according to rules.

SHRI NIREN GHOSH: In the List
of Business for today, no item is there
that the Minister is to make a state-
ment.

MR. DEPUTY-SPEAKER: It has
been circulated to the hon. Members.
The Call Attention is over, and I
have gone to the next subject. But
then you are raising all these issues.
Please help me and the Minister. I
am not permitting,

SHRI N. K. SHEJWALKAR:
It is a question of my right. You hear
my point of order and then you may
rule it out.

MR. DEPUTY-SPEAKER: You are
raisirg a point of order?

SHRI N. K. SHEJWALKAR:
Yes.

MR, DEPUTY-SPEAKER: Under
what rule?

SHRI N. K. SHEJWALKAR:

Rule 376.

MR. DEPUTY-SPEAKER: What is
your point of order?

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri) . Please permit me also to
rais¢e my point of order.

MR. DEPUTY-SPEAKER: Let his
point of order be disposed of first.

SHRI1 N. K. SHEJWALKAR:
The information given to the House
by the Raillway Minister was that the
post mortem report says that it is a
case of drowhing, but he cannhot say
... . (Interruptions)
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MR. DEPUTY-SPEAKER: Every
Member should not take the law in
his own hand.- I-have to decide about
the point of order.

SHRI N. K. SHEJWALKAR:
....but he cannot say whethér {t. is
suicide or homiecide. A simple know-
ledge of medical jurisprudence ‘will
point out that the post mortem was
entirely different in both the cases’ ...

MR, DEPUTY-SPEAKER:.: This is
not a point of order.

SHRI N. K. SHEJWALKAR:
What will be the position of this
House if it is to be given such infor-
mation. .. (Interruptions)

MR. LEPUTY-SPEAKER: There is
no point of order. I rule it out of
order. Now, the Minister. 1 have
called the Minister to make the state-
ment.. ...

SHR] KRISHNA CHANDERA HAI-
DER (Durgapur): Sir, I want to make
a submission. ...

MR. DEPUTY-SPEAKER: Ig it in
continuation of the Call Attention?

SHR1 KRISHNA CHANDRA HAL-
DER.. No, Sir. It is on a différent
thing. We have every respect for the
Deputy-Speaker; 'we have every res-
pect for yeou, Sir, But ydur remark
that the Members of the Opposition
are wasting the time of the Hoéuse is
unfortunate, it ig casting an aspersion
on the Opposition as a whole....(In-
terruptions)

MR. DEPUTY-SPEAKER: As a
Member belonging to the Opposition,
I have gaid it. I find that, if the time
of the House ig wasted, it is a losg to
the Opposition. That is what 1 have
said. I have every right to make this
statement,

Now, the Minister.

PROF. P. J. KURIEN (Mavelikara):
Sir, I have a submission to make, You
gave a ruling here, Sir, that even for
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raising a point of order, prior permis-
sion should be obtained. 1 want
clarificatlon on that.

MR. DEPUTY-SPEAKER. That is
all right. (Interruptions)

PROF, P. J. KURIEN:. Mr. Deputy-
Speaker, Sir, 1 am a member of the
Opposition. 1 have never wasted the
time of the House. Please give me
clarification ocn your ruling, Sir.
Should 1 get your permission before
raising a point of order? You can
hear the point of order and then you
may rus 4L out.....

MR, DEPUTY-SPEAKER: Please
listen. I have heard you. Please read
Rule 376(2):

“Provided that the Speaker may
permit a member to raise a point
of order during the interval Dbet-
ween Lthe termination of one item
of business and the commencement
of another if it relates to mainten-

ance of prder in, or arrangement of
business before, the House.”

Now, the Minister.

SHRI RAM VILAS PASWAN: Rule

376(2) regarding point of order
says. ...

MR. DEPUTY-SPEAKER: What is
that? 1he point raised by the hon.

Member ig that even for raising a
point of order, he need not take the
permission of the Chair. I said, ‘You
must take the permission.’ Please go
through the Rule again....

(Interruptions)
SHRI CHANDRAJIT YADAV:
(Azamgarh); I think you have not
read the ‘whole clause. Clause (2)

says:

“A point of order may be raised
in relation to the business before
the House at the moment:....”

That is all right, Then it says:

“Provided that the Speaker may
permit a memher to raise a point
of order during the interval bet-
ween the termination. of one item
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of business and the commencement
of another if it relates to mainten-
ance of order in, or arrangement of
business before, the House.”

Therefore, it covers the second part.
The Member is entitled to make his
point of order and the Speaker will
I'sten to that point of order. It goes
according to the Rules and it goes ac-
cording 1o the tradition. Now, the
permission is needed where one busi-
nesg is terminaled and another is going
to commence. In between your per-
mission is required. Therefore, I say,
please change your ruling.

MR. DEPUTY-SPEAKER: The rule
is:
“A point of order may be raised

in relation to the business before
the House at the moment.”

What is the business at the moment?
The statement by the Minister. My
pcint is this. He said that he need
not {ake my permission even to raise
a point of order, I said he should
take ithe permission. 1 still hold that.
You must take the permission. Then:

“Provided that the Speaker may
permit a member to raise a point
of order during the interval bet-
ween the termination of one item
of business and the commencement
of another if it relates to mainten-
ance of order in, or arrangement of
businesy before, the House.”... .

(Interruptions)

So,  that is over.

SHRI1 CHANDRAJIT YADAV:
That is only with regard to in bet-
ween two items,

MR. DEPUTY-SPEAKER. This is
only in between. The Calling Atten-
tion is over and the Minister is to
make a statement. It is only in bet-
ween. ’

SHRt CHANDRAJIT YADAV:

I am saying that this ruling you have
given now is not a general thing,

MR. DEPUTY-SPEAKER: I have
not made a general obervation. I
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{Mr, Deputy-Speaker]

was only referring to the particular
thing.

PROF. MADHU DANDAVATE (Ra-
japur): Your ruling is about the gap
between the two items,

MR. DEPUTY-SPEAKER: That Iis
right. Il is only the gap between the
two. ... (Interruptions) Are you not
still satisfied? 1 have ruled your
point of order oui of order. I have
replied to the hon. Member also, Now,
please sit down.

SHRI N. K.
I am not on that.

MR. DEPUTY-SPEAKER: I have
already replied to you.

SHRI N K. SHEJWALKAR:
Will you please allow me onc minulie
only?

SHRI K. MAYATHEVAR (Dindi-
gul): Sir, the rule is ithat whenever
the Chair is on his legs, the hon.
member who raises any point should
resume his seat, But the hon. Mem-
ber is not observing that rule.

SHRI N. K. SHEJWALKAR"
I know that . ..(Interruptions) I am
referring only to Shakdher’'s Commen-
tary regarding pcoint of order. Please
see page 798, vol. IL....

MR. DEPUTY-SPEAKER: I have
already made my point very clear. 1
have not made a general statement.
It is only with regard to the interval.

SHR1 C. T. DHANDAPANI (Pol-
lachi): This jg not the proper time to
discuss al] these things. The Chair
hag already given its ruling.

MR. DEPUTY-SPEAKER: Yes, the
hon. Minister to make a statement.

SHEJWALKAR:

I am not permitting hereafter.
Please sit down. (Interruptions). I am
not permitting anyone to raise any
point of order. Please sit down.

SHRI N. K. SHEJWALKAR:
Can you not allow my point of
order?
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petween Delhi and Delhi

Shahdara Stationg on
27-6-1980 (St.)

MR, DEPUTY-SPEAKER: Please
sit down. I have already ruled all
pointg of order as out of order. You
cannot go on raising them. Now, the
hon. Minister,

12.56 hrs.

STATEMENT RE. RAILWAY ACCI-
DENT BETWEEN DELHI AND
DELHI SHAHDARA STATIONS
ON 27.6-1980.

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K JAFFER SHAR}EF): Sir, with
profound sorrow, I rise to make a
statement on the unfortunate accident
which took place cn Northern Rail-
way on 27-6-1980. On that day, 12 Down
Delhi-Howrah  Express left Delhi
Station at 22.20 hours and stopped at
the Temporary Engineering Stop Indi-
cator at Kilometre 3/28 bet veen Delhi
and Delhi Shahdara stations. While
the train was stationary, 45 Up Delhi-
Amrilsar Janata Express which left
Delhi at 22.35 hours i.e. 15 minutes
later, collided with the rear of 12 Down,
at about 23.00 hours. As a result, the
rear portion of the rearmost second
class sectional coach running between
Delhi and Farrukhabad and the lug-
gage portion of the second-cum-luggage
and brakevan which was next to it
were badly damaged and also got
derailed.

On receipt of the information in
Delhi Control at 23 05 hours from the
Guard of 12 Down Express Medical
Vans from Delhi and Ghaziabad ac-
companied by railway doctors and the
relief train from Delhi were rushed to
the site.

As a result of this accident, 6 rer-
sens were killed on the spot and 1q
sustained grievous injuries of whom
one died in the hospital bringing the
total number of deaths to 7. Of the
remaining 9 grievously injured per-
sons. 8 were admitted in the Lok
Nayak Jayparkash Narain Hospital an
one in Northern Railway Centra
Hospital. 11 more persons with simple



